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GENERAL ADMINISTRATION DEPARTMENT
Notification
Sachivalaya, Gandhinagar, 26th May, 1983.

Gunm'r MINISTER'S SALARIES AND ALLOWANCES Aer, 1960.

No. GS[B?»]BTIMTR{IIBSIKU.-Jn exercise of the powars'conferred by section 14 of the Gujarat Minis-
ters’ Salaries and Allowahces Act, 1960 (Gujarat- VI of 1960) and in supersession of all rules and orders

made in this behalf, the Government of Gujarat hereby makes the following rules, namely:—

Short Title.—(1) These rulesmay be called the Gujarat Ministers’ Travelling Allowa.ﬁces Rules, 1983..

1.
st Apﬁl, 1983.-

(2) They shall be deemed to have come ihto force on the
2. Dqﬁmtimw.m—(l) In these rules, unless the context otherwise requires—

(a) “Act” means the Gujarat Ministers’ Salaries and Allowances Act, 1960;

“Qection” means section of the, Gujarat Ministers’ Salaries and Allowances Act, 1960.

(b)

(2) words and expressionsu.
meanings assigned to them in ©

sod in these rules, but net defined in the Act or these rules shall have the
he Bombay Civil Services Rules, 1959. '

3. Rates of Travelling Allowance.—(1) Subject to the provisions of sub-rules (2) ‘to (5), a Minister while
gouring on public business, shall be entitled to draw travelling allowance at the rate admissible to a
Govemment Officer of the first grade. ‘ o '
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(2) For journey by rail, a Minister may, resorve by requisition asingle berth inan air conditioned coach
or.a first class compartment consisting of two berths: - :

Provided that where he reserves a first class compartment he shall be entitled, without payment, o
take with him in the accommodation available in the compartment one relative.

3 A minister  shall be entitled to the actual fare including surcharge, if any, for the compartment
which he may reserve in accordance With sub-rule (2).

(4¢) For journey by air, a Minister may, at his option reserve one berth for himself and for such re-
sorvation he shall be entitled to draw the fare for the berth. .

(5) For joumey by road, a Minister shall be entitled to the travelling allowance admissible to a first
grade officer of Government: : :

Provided that where a Minister undertakes journey:—

(1) bj a motor car provided by the State Government he shall be entitled to a mileage—
(a) at the rate of ninety paise per kilometer if such motor car is operated by petrol, and
{(b) at the rate of forty five paise per kilo-meter if such m;::tor car is operated by diesel.

{2) by his own motor car or by a hired or private motor car, he shall be entitled to & mileage at the
rato of one rupse and forty paise per kilo-meter:

Provided further that for sending empty car either from Gandhinagar to the place of journey or vice-
versa under the instruction of a Minister, the mileage allowance shall be admissible at the rate specified
in sub-clause (a) or sub-clause (b) of clause (1), or, as the case may be clause (2) of the first provisa.

4, Travelling Allowance on assuming or relinquishing an office.—On assuming or relinquishing office &
d for the transport

Minister shall, ba entitled to travelling allowance for himself and members of his family an
of his and his family’s effects, as admissible to a First Grade Officer of the Government for journey of

such officer and msmbers of his family on transfer.

(a) in respect of the journey to Gandhinagar from his usual place of residence outside Gandhinagar

for assuming office, and

(b) in respect of the journey’ from Gandhinagar to his usual place of residence outside Gandhinagar

on ceasing to hold his office.

5. Daily Allowance.—(1) Subject to the provisions of sub-rules (2) to (4) a Ministor shall, while touring
on public business, be entitled to daily allowance at the rate adurissible to a Government officer of the first
grade. : :

(2) (a) Full daily allowance at the rate spacified in gub-rule (3) or as the case may be sub-rule (£)
shall be admissible to a Minister for each’ completed calendar day of absence from the headquarters
reckoned from mid-night to mid-night.

(b) For absence from the head-quatters for less than 24 hours the daily allowance shall be admissible

at the following rates, namely:—

(1) Tf absence from the headquarters does not exceed 6 hours. 309%,
(ii) - If absence from the headquarters exceeds6 hours but does not exceed 12 hours. 50%,
Full

(i)  If absence from the headquarters exceeds 12 hours.

Eaplanation.—Where the period of absence from the headquarters falls on two calendar days, it shall be

reckoned as two days and daily allowance shall be calculated for each day separately and daily allowance
for the days of departure and arrival ab the headquarters shall be determined accordingly.
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(3) The rate of daily allowance for halts at places other than a hotel or a lodge shall be as under:—

Place of halt B _ Rate of daily
o . _ allowance

A Class Cities. _
Ahmedabad, Banglore, Calcutta, Delhi, Greater Bombay, Hyderabad, Kanpur, Madras and Pune. Rs. 48

" B-1 Class Cities.
" Coimbatore, Indore, Jaipur, Lucknow, Madurai, Nagpur, Patna and Surat. | Rs. 42
All places other than A and B-1 Class Cities. : ' | Rs. 30

(4) (a) For haltsata hotelor a lodge or such other establishmant, providing boarding and lodging, the
daily allowances ghall be admissible at ths ratos manbioasd in edlum (2) of ths Table below for cities

mentioned against them in column (1) thereof.

 TABLE
Name of City o g . Rate of Daily Allowane
1 : 4 2
(A) A Class Cities. o Rs. 90 pe§ day.
1 ' '
B) Bl Class Cities. _ Rs. T2 per day.
(C)  Places other than A and B-1 class Cities. ' Rs. 63 per day.

(b) Where daily allowance is claimed at the rate mentioned in clause (a), suchclaim shall be supported b
vouchers or any other relevant documents evidencing payment for boarding or lodging or for both in a hobe
lodge or such ofher establishment to the owner or manager of a hotel, lodge or such other esbablishmen
and a certificate in that behalf shall be furnished in the Form appendoed to these rules.

6. Controlling Authority.—(1) A Minister shall be his own controlling officer for purposes of travellin
and daily allowances; .

(2) Where a Minister ceases to hold his office, the Chief Secretaryto the Government shall be the contro]
ing officer for the purposes of travelling and daily allowances of the Minister and members of his family ar
the transport of his and his family’s offect in respect of the journey from Gandhinagar to his usual pla
of residence outside Gandhinagar; '

(3) Claims for travelling and daily s.llowa.nées referred to in sub-rule (2) sha'l bo mads within a perio
of six months from the date on which the Minister has coased to hold his office.

7. Tn matters not provided for in these “rules or any orders made under section 14, the provisions
she Bombay Civil Services Rules, 1959 as in force in the State of Gujarat shall apply.
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Form '
[See rule 5. (4) (b) ]
CERTIFICATE OF PAYMENT

Certified that I, Shri..... ..o i, T
(Chief Minister, Mlmster Minister of State Deputy Minister)................ CevemeL i ier stayed
from.......oiiiiiiinnna 7 J L L T T

' date date name of hotel, Iodge or eatabhahment
Bt .. SSMARRLE Cererereaeas which pmwdes boarding or lodging or both and have
place
made payment of Rs...........o.o oo for my boarding or lodging or both at the

said hotlel, lodge or establishment.
Date : . Slgnature of the
Chief Minister/Minister/Minister of State[
__ . Depnty Minister.
Place :
By order and in the_name of the Governor of Gujarat,

8. H. PAREKH,
Joint: Secretary to Government..
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PART IV-A

Rules and Orders (Other than those published in Parts I, I-A, and I-L) made
by the Government of Gujarat under the Central Acts

GENERAL ADMINISTRATION DEPARTMENT
NOTIFICATION
Sachivalaya, Gandhinagar, 30% May,2022.
GUJARAT MINISTER'S SALARIES AND ALLOWANCES ACT, 1960.

No. GS/2022/05/MTR-2022(1) CU:- In exercise of the powers conferred by section 14 of the Gujarat Minister's Salaries
and Allowances Act, 1960 (Gujarat Act No. VI of 1960), the Government of Gujarat hereby makes the following rules
further to amend the Gujarat Minister's Traveling Allowances Rules, 1983 namely:

[1] (1) These rules may be called the Gujarat Minister's Traveling Allowances (Amendment) Rules, 2022.
(2) They shall be deemed to have come info force on 22 March, 2022.

[2] Inthe Gujarat Minister's Traveling Allowances Rules, 1983 for the first proviso under sub-rules (5) of rule 3, the
following proviso shall be substituted, namely:

"Provided that where a Minister undertakes journey:

1. By a motor car provided by the State Government, he shall be entitled to mileage:

No. Type of Vehicles Mileage Rate
1 | Car is operated by Petrol | Rs. 9.00 per K.M.
2 | Car is operated by Diesel | Rs. 8.00 per K.M.
3 | Car is operated by CN.G. | Rs. 5.00 per K.M.

2. By his own motor car or by hired or borrowed motor car, he shall be entifled to mileage:

No. Type of Vehicles Mileage Rate
1 | Caris operated by Petrol | Rs. 11.00 per K.M.
2 | Caris operated by Diesel | Rs. 10.00 per K.M.
3 | Caris operated by CN.G. | Rs. 06.00 per K.M.

[3]  Since this noftification is effective from the 222 of March, 2022, the Minister shall be eligible to the amount of
arrears for the bills already preferred by them with old rates.

By order and in the name of the Governor of Gujarat,

MANISH C. SHAH,
Deputy Secretary to Government.

IV-A Ex.-62 62-1



62-2 GUJARAT GOVERNMENT GAZETTE, EX., 30-05-2022 [ PART IV-A
Ay adlaz [aeuat
ABUY,
Alaley, sldl-oz, 3cMl 4, 20wz
gL Hol AL WoUR A Hedl ARRUM, 180,

5HIS 1 0L/ 02 /O PAREIAMIR-20 (1 )5y 9162l Hollallwlol wouz in szl v, 1 €0 (A 1EE0omL dpgrld-l
ea -l sau-1 el Hhe Al 39, openid A stz 2l ol Hausdl eleal el 1ee 3 al yardl e el 5w -

Lo () 2 Rl o Holl yaisdl eau(da) Loz sedll
(2) a1t 202 2+l i W 224 dElel siel sl © 21 oust.

o oegald Hall qaussl ezl AL, 13Ul HUAH-3HL Ual- T (WAL M vid s oled ~{laHl 3e sy Yl
516 Aol

(@) wwed wasts w3l el Higwsie glal Ml s QL2 deil AL e Wde op quddl essel wdil.

54 GRS LIRTETE] HOAY MLl £
1| Uold H4l[Ad Al T oo uld [
2| dod HalEd die T cooul Al
3 | dloioe. Halldd ded | T woo uld (A,

@) Ml el 3 Gedll Miesin glal w53 e 32 Uedl HaisFl ealBui dedl {lAdL e S ¢ey
Hoqdl ¢54512 289l

54 AL WSl wdax meAnl £2
1| Yeld Hqulldd die- T 11.00 Ul Bl
v | dnd HallEd dieA T 10.00 Ul (3.
3 | dlolw. dall@d ded | T og.oo uld BAl

3. BlladaAl dl 22-03-202 241 AUl 2ildd €l il 83 2l ol dstdd-l 254 aadl ol esselr 2l
apgalatl wesduletsfl-l gsuell 2im dausl i,

Hrilu Al s,
Haslerl AU (3,

Signature-Not Verified

Signed by:Shri PTB.
Date: 2022 0530 18°
Reason: Validate
Location: Govemm@(lentral Press,
Gandhinagar

Government Central Press, Gandhinagar.
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